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_ llahabad this the 06th- . day of December.----------- 2004

Hvn'ble t4.r. D.R. Ti~i. Member( ~

1. xa ncn di Lal. aged a..bJl1.t 41 years. n £ shri oovt nd

Das R sident of 366, .Jainagarh •.. a.gra. Jhansi.

2. Kri3. a .:;opal Singh. aged about 43 y a r's , S~n of
Shri Indrapal .:>ingh. I:{esidenc. of 25/18 B. Hatha

Pyare Lal. Nag•..a • Jhansi.

APplica~

Versus

1. Union f India thro..lgh General Maragtor. l'.Jorth

Central Rail way. AllGhabad.

2. Divisional • ..iilway 1 naq e r , )[)RTH 81-~•.'lr \L RAILW Y.

JH.I\NSI •

3. .::hicf Medical super Lrrcenoe nc , l.Jort.h rn :::entral
ailw y. Jh<insi.

By Advocate Shr!. D.p.Singh
brief hoj.c er t.o shri K.r: .:.5ingh

o R D E- ( Or 1 )

]:L l-!0nt.bh7._~r.D.R. Tiwdr!, Member(JL
By me ns 9£ chis O •• filed under Section

19 f the Administrative Tribunals Act, 19 5. the

applicant has pra yed for following r 1.2fs:-

i) To iss a writ. order or direction in the
na cuze f mandamus co.!Hlaffiing "h r e ponde nc.s

to immediatel y re medical the ti tioners a no
regularis the.m ag iast th xisting vacancies
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of Ex casual la tour.

ii} To issue any other slll.table order in
f,;,ivol.lr of the t.i tion rs as deem d

f t by this Hon'bie ;::Curt in the fa.:::ts
and circumstances of the case."

Briefly stated the facts are that the

applicant was appointed as ce sua l La.oollr/Khalasi

and they have worked for more than 120 days and

che y had acquir d sea cus of t-l.L{.C ••L •• am ar also

getting rail wa.y paSSE S. The !ipplicJ.nt. no s L ha S

wockea from 17.05.~983 to 22.07.1991 whereas pplicant

00.2 \.;..::>rkd for 27.0d.79 co 3.1. .05.86. In pur aua nc

of not.ification dated 30.08.2001. che .e ppkLcents send

their bio data d1 ngvJ1th other documen cs as Ex Casual

Labour. Call leeter was issued to ehe applicants by

J.)ivisional Railway Manager. Jhansi after scree.ning for

appoint..ment in Group 'D' category. The ap ..ol.Lca nca Were

SUpp08 d to Joe medically examined. The applicants'

counsel st.lbmitted that the Medi~al Officer treated

them as fresh candidace and declared them Unfit. It

is suomitted tho.t as per the provisions fInd ian

?ilw y Establishment Manual. V Lume II th Ex casual

Labe ur s a r e mi ned wi t:.h relax standard prescri bed

for re exami nation(annex Ire A-E». Since the relax

standards were not applied in the cases of applicants

they have be n declared unfit. In vrd r t get this

griev-lnc:: r dress d , the d ppl Lce nt.s have submi tted

representations to the ::ompetent authority. which are

at e nn xt.lrE::-9a nd 10. It a ppee zs cha t, they are pending

',Ii th the c ornpet.e nt authori c,y.

3. In vie"1 of facts and cLrcurnete nce s r- mentioned
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above. 1.t appears just and proper to direct the competent

authority( Divisional Railway Manager(p)- respondent no.2 )

to;!)co net der and decid the representations of the a ppli-

cants by a reasoned and speaking orde r within stipulated

period.

4. Accordingly. tb~· O.A. is finally disposed

of at the ad,oission stage with direction to respondent

nO.2 to cc nsLder and decide the representation> filed

. by the applicants (annexure-9 and 10). Joy a reasoned

and speaking order to .be passed and communicated to

the applicants wi thin a period f 3 months. No order

as to oos ts •

Member (A)

IM.M .1


